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Telecom Regulatory Authority of India 
 Notification  

 
New Delhi, the 12th July 2002 

No 409-10/2002-TRAI (FN) 
 
 

and to regulate arrangements amongst service providers of sharing their revenue derived from providing 

Regulation. 
 
THE TELECOMMUNICATION INTERCONNECTION (REFERENCE INTERCONNECT 

OFFER) REGULATION, 2002 
( 2 of 2002) 

 
Section I 

 
1. Title, Extent and Commencement 
 

 
 

 
 

hereto as annex 'B'. The RIO will stipulate the concerned service provider's terms and conditions on 

Interconnection Agreement wi
pending execution of an Individualized Agreement after negotiations. 

 
 The Regulation is in addition and not in derogation of the other existing Regulations/Orders on 

interconnection. 
 
 

in the official Gazette. 
 

Section II 
2.  Definitions 
  
In this Regulation, unless the context otherwise requires: 
 

 
 

 
   

 
  

 
 Turnover 
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time. 
 

 e providers 

 
 

 nnection is 
sought for providing telecommunication services. 

 
 

the interconnection provider. 
 

 
 

 
 

Regulation 2002. 
 

 rity pursuant to the powers granted to it 
 

 
 

 
 

 
unconditionally or conditionally. 

 
 

same meanings as assigned to them in the Act. 
 
 

Section III 
 
3.  Reference Interconnect Offer 
 
3.1  

-alia the technical and 

  
 

3.2  

lished RIO for entering into an Individualized Agreement. 
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3.3  
 Basic 

 
 

3.4  The Authority may review the guidelines from time to time. 
 

Section IV 
 
4.  General Provisions 
 

 

 
 

Section V 
 
5.  General 
 

If any dispute arises with regard to the interpretation of any of the provisions of the Regulation, the 
 

 
 

Section VI 
 
6.  Explanatory Memorandum 
 

The Regulation contains at Annex 'A' an explanatory memorandum that explains the reasons for the 
issuance of this Regulation  
 

 
 

-cum-  
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ANNEX – B 
 
 
 
 
 
 
 

TELECOM REGULATORY AUTHORITY OF INDIA 
 
 
 
 
 
 
 
 
 

 REFERENCE INTERCONNECT OFFER  
 
 
 
 
 
 
 
 

Dated 12 July, 2002 
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REFERENCE INTERCONNECT OFFER  
CUM- DRAFT AGREEMENT  

 
PREAMBLE  

 
 

THIS AGREEMENT is made the day of _________, 200 between M/s …………………, …………….., 
a Company registered under the Companies Act 1956 having its registered office at …………………. 

successor 

………………,…………….., a Company registered under the Companies Act 1956 and having its 
registered office at ………………….;hereinafter referred to as the Party __ which term shall include, 

other part, together referred to as the Parties.  
 
 
WHEREAS, [Party install and 
operate ……………. various Telecommunications Systems for the provision of …………. 

Party 
ions System to provide …… 

telecommunications services in ……. on the terms and conditions specified in such license]; and  
 
 
WHEREAS, [Party __ 
operate ……………. various Telecommunications Systems for the provision of …………. 

Party 
Telegraph Act 1885 to establish, install and operate a Telecommunications System to provide ……….. 
……………. telecommunications services in ……….. , on the terms and conditions of the license], and  
 
 
WHEREAS, in order to provide the specified range of services to their customers in their service areas, 
the Parties  
 
 
NOW, THEREFORE, this Agreement, witnesseth as follows:  
 
 

ARTICLE 1 - SCOPE AND DEFINITION OF SERVICES 
 
1.1  Scope  
 

------------  ------------- and stipulates the conditions under which the 
Parties 

telecom traffic and the manner in which interconnection and other mutually agreed services shal

2000. 
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This agreement covers the following:  
 

  
 

  
 

  
 

  
 

  
 

 Interc  
 

  
 
 

 
 
1.2  Acceptance and Commencement  
 
1.2.1  Acceptance of RIO  
The 
unconditional acceptance of the offer will result in a formally signed agreement precisely on the terms 
and conditions contained in the RIO. 
 
1.2.2  An interconnectio

ividualised Agreement following 
further negotiations and agreement. 
 -A.  
 
1.2.3  Commencement  

 
This agreement shall commence on ……… and continue [for a period of ---- 

 
 
1.3  Amendments  

concerned authority. 
 
1.4  Definitions 
 

 
 
In addition as used in this Agreement, the following terms shall have the meanings indicated hereunder: 

Free Hand



780

 
Act 
2000. 
 
Apparatus 

-systems engineered to provide the services in accordance with the operational, technical and 
quality requirements. 
 
Authority means the Telecom Regulatory Authority of India.  
 
Basic Telephone Service mean the collection, carriage, transmission and delivery of voice or non-voice 

types of services except those which require separate licence. 
 
Billing Information 
Agreement.  
 
Busy Hour means the continuous one-hour period lying wholly in a given time interval for which the 
traffic is highest. 
 
BHCA 

ervice.  
 
CCS  
 
CDR  
 
CLI 

 
 
Ceiling(
the Authority from time to time.  
 
Cellular Mobile Telephone Service 
telecommunication system for the conveyance of messages through the agency of wireless telegraphy 

 
 
The Cellular Mobile Telephone Service refers to transmission of voice or non-voice messages over 

non- e service. 
 
Customer 

 
 
Effective Call means an answered call.  
 
Effective Date means the commencement date of the Agreement Erlang means the unit of telephone 

 
 
FAC  
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Floor 
Authority from time to time.  
 
Forbearance  revenue 
sharing arrangement for a particular telecommunication service and the service provider is free to fix a 
charge for such service.  
 
Gateway MSC  
 
GOS 

 
 

 
Interconnection Charges 

ns the service provider to 
 

 
Interconnection Provider 
providing telecommunication services. 
 
Interconnection Seeker 
interconnection provider. 
 
International Long Distance Telecommunication Service means telecommunication services 
originating within India and terminating outside India and vice versa.  
  
International Subscriber Dialling (ISD) 

 
 
ISUP means Integrated 

on points which the 
user can control as part of the leased circuit provision.  
 
LDCA 

 
 
LDCC is the nominated charging centre of an 

 
 
License Agreement  
 
Local Call 
call rates.  
 
MSC 
located in an associated geographical area.  
 
National Long Distance National Long Distance Service 

 
 
National Standards 
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Non-discrimination in interconnection charge means that service providers shall not, in the matter of 

ilarly situated and similar class of service providers.  
 
Order  
 
Originating Network 
proximately connected to.  
 
Originating/ Transit/ Terminating Service Provider 
for originating/ transit/ terminating a telecommunication message respectively. 
 
PLMN  
 
Point of Presence (POP) (as appl

r.  
 
Point of Presence (POP) 

on demand inter-circle long distance service -
discriminatory manner.  
 
Point of Presence (POP) 

grade of service in a non-discriminatory manner.  
 
PSTN  
 
Point of Interconnection (POI) 

 
 
QOS 

Amendment.  
 
Reporting Requirement 
implementing any new interconnection charge and revenue sharing arrangement for telecommunication 
services under the Regulation and any changes thereafter.  
 
Short Distance Charging Area (SDCA) 

 
 

 
Short Distance Charging Centre (SDCC) 

 
 
Service Impairment means any interference with or impairment of service over any facilities  
 
Set Up Costs of Interconnection 
specific interconnection facilities requested.  
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Service Area means the geographical area specified under the license throughout which the services are 
provided. 
 
SLA  
 
Subscriber 
service from the licensee.  
 
System means a telecommunication ne

 
 
Subscriber Trunk Dialling (STD) hin 

 
 
Terminating Network 
proximately connected to.  
 
Transit Network unication messages from 

 
 
Usage Charge 

-Added 
-

 
 
Voice Telephony Service mea
facility for conducting real-time two-way speech conversation among them.  
 
Working Day  
 
WLL (M) means the telephone 
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ARTICLE 2 - POI AND INTERCONNECTION PRINCIPLES 
 

2.1  Point of Interconnection  
 
The Parties agree:  
 

 

 
 

 to supply the requested telecommunication services, facilities and information, relating to 

 
 
2.2  Traffic Routing Principles RIO final draft 12th July 2002 
 

shall  
 

hority.  
 

on various interconnection and delivery of inter operator traffic/services.  
 
2.3  Arrangements at the POI  
 

nsmission and electric 
 

 
 
2.4 Co-location of Apparatus and Plant  
 

-
Party and used for interconnection, at the premises of the other Party.  

 
- odation and auxiliary 

Party uses the premise and/or uses facilities of the other Party, such as power etc., it shall pay a 
rent to the other Party  
 

ARTICLE 3 - INTERCONNECTION PROVISIONING PROCEDURES 
 
3.1  Initial Demand  
 
3.1.1  

information required to facilitate planning.  
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A formal demand 
 

 
 
3.1.2  The Interconnection provider shall intimate within a period of 30 days from the date of receipt of 
such formal demand, either the acceptance or an alternative proposal for meeting this demand fully or 

notes for the accepted part of the demand within 30 days of receipt of the formal demand.  
 

ts. 

met within 6 months of such deposit. 
 

interconnection provid

rn for a grade of service 
 

 
3.1.3  

llowed. The detailed payment procedure to 
 

 
3.1.4  
sha

 
 
3.2   
 
3.3  Provisioning & Testing and Commissioning of Interconnect Circuits  
 
3.3.1  ing. The full 

 
 
3.3.2  If the demand is not met within the 
Coordination Committee for further necessary action under this agreement.  
 
3.3.3  
determining the port charges in terms of the Regulations.  
 
3.3.4  The party installing the equipment and requiring inter-connectivity tests shall, notify to the other 

notific
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3.4  Augmentation  
 
3.4.1   
days, six months after commencement of service and every six months thereafter with a view to 
determine further capacity requirements.  
 
3.4.2  

 
 
3.5  Cancellation Charges  
 
3.5.1  If the cancellation of demand is made within 15 days of the firm demand, an amount equivalent to 

thereof.  
 
3.5.2  If the cancellation of demand is made after 15 days after the firm demand, the payment made 
towards port charges for  
 
3.6  Utilisation 
 

minimum period of 3 years. If he fails to use the capacity, 50% of the rental for the unused capacity for 

amount covering 50% of the rental for the agreed period of use, within 90 days from the date of firm 
demand.  
 
3.7 Port Identification  
 

e separate and clearly identified.  
 
3.8 Damages  
 

er firm 
 

 
 

 60 days.  
 

 
provide the ordered capacity.  
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ARTICLE 4 - NETWORK AND TRANSMISSION REQUIREMENTS 
 
4.1  Traffic Forecasts  
 
Traffic forecasts are used for the planning of sufficient switching and transmission capacity. Traffic 

 
 

er on the 1st 
 

 

 
 
4.2  Network Engineering  
 
4.2.1  Diversity and Alternate Routing  

Party 
e traffic of the 

other party as it gives to its own traffic.  
 
4.2.2  Circuit Provision  

- 
Interface allowing for adequate overload safety protection.  
 
4.2.3  Network Changes  

 
 
4.2.4  Calling Line Identification  

 
 
4.3  Carrier Selection  
 

rdance with the Regulations of the Authority and procedures and 

 
 
                      XX      
 
On 

 
 

ARTICLE 5- TECHNICAL SERVICE COMMITMENTS AND FAULT REPAIRS 
 
5.1  General Commitments.  
 

 
 
5.1.1    
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5.1.2   
provides to itself and to its affiliates.  
 
5.1.3   
repairs fa  
 
5.1.4   

 
 
5.2  Quality of Service  
 

the 
 

 
5.3  Fault Reporting  
 
5.3.1 

 
 
5.3.2  

ct centre.  
 
5.3.3   
 
5.3.4 
adverse effect on the other party's system, the first will promptly inform the other party of the actions 

 
 
5.4  Network Restoration:  
 

interruption or failure of 

 
 
5.5  Operating Instructions:  
 

 
 r the clearance of individual faults.  

 
 

management actions to restore service.  
 

 ure and location of the 
fault in co-operation, as deemed necessary, with the other party.  
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restoration. 
 
 
5.6  Planned Maintenance works:  
 
5.6.1 Each party will give at least 7 days notice of any pla
other's system.  
 
5.6.2 

for any 
 

 
ARTICLE 6 - TECHNICAL SPECIFICATIONS AND STANDARDS 

 
6.1  National Standards  
 

ey shall conform to the relevant 

Agreement.  
 
6.2  Signaling and Synchronisation  
 
Inter- rmat standardised for India. Other 

ll the 
 

 
The systems 

-  
 
6.3  Interface Approval  
 
Neithe

y the competent authority in accordance with 
 

 
6.4  Transmission and Performance Standards  
 
6.4.1  Transmission Interface  

interfaces may 

shall apply.  
 
6.4.2  Switching  

-  
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6.4.3  Packet Network 
-

 
 
6.4.4  Speech Performance  

-
 

 
6.4.5  PSTN/ VOIP Interoperability Standards:  

-
 

 
ARTICLE 7- NETWORK MANAGEMENT, MAINTENANCE & MEASUREMENT 

 
7.1  n all interconnection facilities 

interconnect purpose and shall also allow access to duly authorised representative of the other party to 
such equipment for provisioning, maintenance or monitoring purposes.  
 
7.2  re 

 
 
7.3  Each Party -

prevent overload of other interconnecting systems.  
 
7.4  The Netwo -intrusive.  
 
7.5  Each Party 

 
 
7.6  Each Party sh

operator.  
 
7.7  

 
 
7.8  IP Platforms  
Each Party  

-  
 
 

ARTICLE 8- NETWORK INTEGRITY, SAFETY & PROTECTION 
 
8.1  General Principles:  
 
8.1.1  
and safety.  
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8.1.2  
operational states and remain unaffected  
 
8.2  Maintenance of Network Integrity 
  

 
 
8.2.1  

 
 
8.2.2  -compliant messages are 

 
 
8.3  Safety and Protection.  
 
8.3.1  

operations: 
 

 do not endanger the safety or health of any person, including the employees and contractors of the 
 

 
causing damage, interfering with or causing deterioration in the operation of the first mentioned 

 
 
8.3.2  

maintaining it. In this regard, safety requirements of accidental human touch of feeding voltage as 
 

 
ARTICLE 9 - OPERATIONS, SPECIAL AND MANUAL SERVICES 

 
9.1  Assisted Calls  
 

negotiated if it is not specified in the Regulations.  
 
9.2  Other Facilities 
 

 fees 
 

 
 
9.3  Directory Enquiry  

specified or 
 

 
9.4  Customer Services  
 
Each Party 
Customers. 
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ARTICLE 10 - ACCESS TO INTERCONNECTION GATEWAY FACILITIES 
 
10.1  Interconnection Gateways  
 

-operator 

should conform to the relevant TEC specification. Op
 

 
ARTICLE 11 - CHARGING MECHANISMS, BILLING AND SETTLEMENT 

 
11.1  Subscriber Billing  
 
Party A shall be responsible for billing………and Party B shall be responsible for billing ……... Billing 

 The description and charges for such services are also 
contained in the same schedule.  
 
11.2  Inter-Carrier Billing  
 

acilitate inter-
- -

 
 

 
 

 Carrier Related Information  
  
  
  
 

 Geographical Information  
inating Charging Area Code  

 
 
The agreed formats for inter- -. Apart from 

 
 
11.3  Settlement  
 

 
 
11.4  Accounts  
 
E
all effective traffic sent to or received from the other party. Effective Traffic for this purpose would mean 
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 , 
-  

 
  

 

 
 

any other authority in this regard.  
 
11.5  Payments  
 
11.5.1  The net am

 
 
11.5.2  o from time to 

 
 
11.5.3  

necessary due to the tariffs / rate cha  
 
11.6  Errors and Reconciliation 
 
11.6.1  

accounts as are necessary to correct the error.  
 
11.6.2  

payment of the undisputed amount. The full amou

interest from the due date .  
 

this Article as a set-
arties.  

 
11.7  Security Deposits  
 

 
 
11.8  Fraud and Default  
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ARTICLE 12 - COMMERCIAL TERMS AND CONDITIONS 

 
12.1  Supply of Service  
 

ns of the Authority 

indicated in the Interconnection Regulations. The terms and conditions under which such services / 

 
 
12.2  Third Party Rights  
 

 
 
12.3  Costs of Interconnection  
 
12.3.1  The cost of 

 
 
12.3.2  

ple 

 
 
12.4  Upgradation  
 
Any upgradation of n
each party at his own cost.  
12.5  Exclusivity  
 

Party in India according to the terms and conditions 
set out in their respective licenses. Neither Party shall require the other to interconnect to its facilities on 

 
 
12.6  Emergency Services  
 

agreement.  
 
12.7  Applicable Law  
 

 
 
12.8  Assignability  
 
Neither this Agreement nor any of the ri

Party hereto.  
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12.9  Language  
 

language for all matters relating to the meaning or interpretation of this Agreement.  
 
12.10 Waivers  
 

to the other Party. No failure on the part of any Party to exercise any right, power or privilege under this 
Agreement shall operate as a waiver hereof.  
 
12.11 Partial Invalidity  
 

interpreted an
 

 
12.12 Non-Discrimination 
 

ice 
-differential.  
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ARTICLE 13 - INTERCONNECTION USAGE CHARGES 
 
13.1  Type of Charge: These are of the following types  
 

 
 the two parties for handling each 

other's traffic.  
 

  
 

  
 
13.2  Set Up Charges  
 

 
 
13.3  Usage Charges:  
 

 

 
 
 

ARTICLE 14 - FUNDAMENTAL TECHNICAL PLANS 
 
14.1  General  
 

 
 
 

ARTICLE 15 - CONFIDENTIALITY, LIABILITY AND INDEMNITIES 
 
15.1  

agreement only. 
 
15.2  / systems and other articles of the service 

this agreement, does not infringe any copy-
third party.  
 
15.3  

 
 
15.4  n------------- and--------------
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15.5 
information except in the following circumstances: -  
 

  
 

 the 
 

 
 

or regulatory authority or order of a cour  
 
15.6  
prior to any such disclosure.  
 
15.7  
used solely for the purposes for which it is disclosed.  
 
15.8  
limit access to such confidential information to authorised employees/ag
confidential information for performance of this Agreement and to use such confidential information only 

 
 
The authorised employees/agent to whom all or any confidential information is disclosed shall hold it 

 
 
15.9  
third party asserting that the use of any circuit, apparatus, or system or software, or the performance of 

suse of any patent, 
copyright or any other proprietary or intellectual property right of any third party.  
 
15.10 All written confidential information or any part thereof (including, written information incorporated 
in computer software or held in electron

Party 
Party 

returned to the disclosing Party Party
Party at any time, or when this agreement expires or is terminated, whichever is earlier. In the event of 
destruction, the receiving Party shall certify in writing to the disclosing Party 

 such 
confidential information nor retain such confidential information in any form whatsoever. 
 
15.11   The Parties 

to maintain confidentialit
 

 
15.12  Notwithstanding any provision in this agreement and unless other

party in any manner howsoever the contents of those 
 

 
15.13 
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15.14  
damage.  
 
15.15  
safeguarding of the confidential information and supersedes all prior communications and understandings 
with respect thereto.  
 
15.16  FORCE MAJEURE  
 
Neither party sha

Party 

Party 
affected, such Party 

from the date of the notification, and cont
Party 

Party. This 
 

 
ARTICLE 16 - LIAISON AND COORDINATION 

 
16.1  Coordination Committee  
 

implementation of interconnection, amendment of schedules, reconciliation of accounts etc. and lay down 
-

 
 

ARTICLE 17 - TERMINATION AND REVIEW 
 
17.1  Termination 
 
17.1.1  This Agreement shall continue for the period indicated in Article 1.2 unless:  
 

 
 

-up or dissolution of a 
 

 
 

 
 
17.1.2  
event that either Party:  
 

 
notified in writing of its failur -
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17.1.3  
equi  
 
17.1.4  

 
 
17.2  Withdrawal of Interconnection for non-payment  
 

there exists some such circumstances, which war

to have 
 

 
17.3  Review  
 

Conditions, Regulations  
 

ARTICLE 18 - DISPUTES 
 
18. Settlement of Disputes  
 
It is understood and agreed that the Parties shall carry out this Agreement in the spirit of mutual co-

 
 

referred to in article 16.1. The Committee shall resolve the matter within 30 days. The Authority may 
intervene at the request of either of the parties.  
 

service  
 
 

ARTICLE 19 - NOTICES 
 

other Communications requested or permitted purs

verified at the following addresses.  
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If to Party A:  
 
   
  Attention:  
   
 
If to Party B:  
 
   
  Attention:  
   
 

 
 
 

 
 
               
 

    
Name:        Name:  
Title:        Title:  
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REFERENCE INTERCONNECT OFFER 
SCHEDULES 

 
SCHEDULE 1 

POINTS OF INTERCONNECT 
 
List of POIs 
 
Station/Area  Type of Traffic POI QOS 
    
    
    
    

 
 

 

agreement  
 
 

 
 
Item Description Remarks 

 Address:  

 
Name and Address:  

 
-T specification 

 

 
Note: Both the parties will 

 
 
 
Performance standards 
 
  
   International 
1.  
 

 
 

 
 

   

2. Bit Error Rate     
    

4. Others    
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SCHEDULE 2 
CHARGES FOR MISCELLANEOUS SERVICES 

 
   

   
   
   

advertisement etc. 
 

SCHEDULE 3 
CHARGES FOR SHARING OF INFRASTRUCTURE ELEMENTS 

 
   

   
   
   
 

SCHEDULE 4 
TYPICAL SCHEDULE OF STANDARDS AND SPECIFICATIONS 

 
S. No. Item Specification Remarks 

1  - -T 
-03/01   

2 Transmission Interfaces -  
-  

G.782/ G.783  
-  

interface 

3  -  
-  
-  
-  

 

4 Other cases -01/04  
5  -01/01  

-02/01  
As per National  

6    
7    
8    
9 

 
-01/01 Apr 99  
-01/01 Apr 99 Internet user devices 

10 Electrical safety 
requirements  

-01/01 May, 94  

11 Quality of telecom 
services 

TRAI Regulations -T E 800 

12 Terms and definitions -T B.13 
-T 

Recommendations 
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SCHEDULE 5 
Interconnect Usage charges (IUC) for use of Unbundled Network Elements (UNEs) involved in 

carriage of various types of calls 
 
No.   Total 

per 
 

Mean Capital 
Employed 

 

Cost of 
Capital 

 

Annual 
 

Annual 

 

Minutes 
of  

 

Av. 
Cost 
per 
minute 

1 
 

       

2         
3         
4         
5 - 

 

       

6 Exchange - 

transmission 

 

       

7 - TAX 
 

       

8 - TAX 
transmission 

 

       

9 Inter-TAX 

(Intra-  

       

10 Inter-TAX 
Transmission 

-

 

       

11 Inter-TAX 

(Inter-  

       

12 Inter-TAX 
Transmission 

-

 

       

 
 

calculate carriage/ access charges involving various types of switching and transmission elements such as 
ll for originating and termination.  

 

confidential. 
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SCHEDULE 6 
INTERCONNECT USAGE CHARGES DERIVED FROM SCHEDULE 5  

 
TYPE OF ACCESS/ 
CARRIAGE  

NETWORK ELEMENTS INVOLVED CHARGE/ 
MINUTE 

Originating  -
 

 

Transit  - -
 

 

Transit *  Two TAXs - -Circle 
and Inter-  

 

Transit *  Three TAXs - -
Circle and Inter-  

 

Transit * - -
 

 

Terminating - 
-  

 

 
Notes:  
 

 
 
2. In case of two or more TAXs are involved, the Charge
100 Kms or part thereof.  
 

specified 
 
 

SCHEDULE 7 
RATE OF INTEREST 

 
TYPE OF INTEREST RATES REMARKS 
Normal Rate of Interest    
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Annex - A  
 

LETTER OF ACCEPTANCE OF RIO _________ 
REFERENCE INTERCONNECT OFFER (RIO) 

 
 
No.                        
 
To  

 
 

 
 
1.   
 
2.   
 

Or 
 

pending execution of an Individualised Agreement in terms of Clause 1.2.2  
 

 
3.   
 
4.   
 
 

 
 
 

Name of the Company  
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Annex - C  
 

 
 
 
 

REFERENCE INTERCONNECT OFFER 
 
 
 
 

GUIDELINES 
 
 
 
 
 

Dated 12 July 2002 
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REFERENCE INTERCONNECT OFFER - GUIDELINES 
 
 
1.  INTRODUCTION  
 

international long-
services.  
 
To assist operators in arriving at fair agreements, it is customary for the players with signifi

RIO.  
 

 
may use the clauses of the Model RIO for their Interconnect Agreements, after appropriate legal and 
commercial scrutiny.  
 

service provide

special requirement of the two parties.  
 
The RIO is divided in

 

 
 
2.  PREAMBLE  

operating directly under the Telegraph Act, is involved, the separate wording shown as an alternative in 
 

 
3.  ARTICLE 1  
 
3.1  Scope  
 

tions refer to the relevant sections of the TRAI Act.  
 
3.2  Definition of Services  
 

Agreement. These schedules contain important parts of the agreement relating to charging and technical 

mutual agreement.  
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3.3  Registration and Commencement  
 

ied in this clause  
 
3.4  Definition of Terms  
 

consolidated list of definitions.  
 
4.  INTERCONNECTION PRINCIPLES  
 
4.1  Levels of Interconnection  
 

90 days under normal conditions. The actual 

Agreement.  
 
4.2  Interconnection between Fixed Network (BSOs, NLD/ILD)  
 

-circle traffic offered at these centres. An 
-

 
 

 
 

 
 
4.3  Sharing of Interconnecting facility:  
 
More than one service provider may share interconnection infrastructur

 
 
 
4.4  Sharing of resources of interconnection seeker with others:  
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PSTN Interconnection 
 

Table 1.1 – PSTN to PSTN (Out-going Traffic) 
 
Type of Calls POI Remarks 

 

mutual agreement. 

-  

Intra-
 

 
 

terminating end. 

- -  
 

- -  

Inter-Circle 

as per licence terms and conditions at 
 

– 
 

International 

as per licence terms and conditions at 
 

 

 
 

located at the same station of level I 
TAX. 

– 
 

 
 
 
 

 
 
 

-
 

 
Table 1.2 – PSTN - PSTN (In-coming Traffic) 

Type of Calls POI Remarks 
   

Intra-    
Inter-Circle terminating traffic 

terms and conditions in the destination 
 

 

International 
 

 

terms and conditions at terminating 
 

 

the same station of level I TAX. 

 
 
 

 
 
 
 
 
 

 (for traffic 
terminating in same 
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Note 1.  

 
 
Note 2. Intra-  
 
4.5  Interconnection between PLMN (Mobile) and PSTN  
 

 
 

Table 2.1 – Traffic from PLMN to PSTN 
 
Licensed Area POI Remarks 

A. Metros   

1.   
 

 

2. Inter-Circle Call    
3. International 

 

 

B. Circles   

1.   Intra - Circle Call 

located.  
 

with mutual agreement for terminating traffic. 

 

2.   Inter - Circle Call 

 
 

 
 
Th

agreement as p 

 
 
 
 

 

3.   International Call 

its G  
 

 
 

same station of level I TAX 
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Table 2.2 Traffic From PSTN to PLMN 
 

Licensed Area POI Remarks 

A. Metros   

1.   
 

 

2. Inter-Circle Call  
 

 

.  
 

 

 
 
 

provider 

3. International 
(Out-  
 
 
 
 
 
 
(In-  

.  
 

 
 

and the 

 
 

 
 

 

 
 
 

 (Near 
end for traffic of 

 
 
 

provider.  
 
 
 

provider 

B. Circles   

1.  Intra - Circle Call 

agreement.  

provider 

2.  Inter - Circle Call 

mutual agreement as per licence terms and conditions 
 

 

 
 

 
 
 
 
 

provider 
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3.  International Call 
(Out-  
 
 
 
 
 
 
 
 
 
 
 
(In-  

mutual agreement as per licence terms and conditions 
 

 

at the  
 

station of level I TAX.  
 

 
 

 
 

 
 

 

 
 
 
 
 

 
 
 

 (Near-
end for traffic of 

 
 
 

 
 
 
 
 
 

provider  
 
 

provider 

 
Note 1: 

 
 

 

circle has more than one level 1 TAX.  
 
4.6  Arrangements at the POI  
 

le 1. This should cover 
location, physical and electrical properties, transmission definitions, signalling, type and direction of 

 
 
4.7  Network Elements  
 

 
 
5.  Interconnection Implementation  
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commercial interests, rather than application of penalties will ensure prompt interconnection.  
 

 as 

 
 

ing for interconnection is re-emphasised, once 

ic. 
The parties may, however, negotiate to equally share the costs of augmentation.  
 

the Coordination Committee for 
surrender or withdrawal. 
 
6.  Network Engineering  
 

for engineering.  
 

tes with a sufficient safety margin. 
 
7.  Technical Specifications and Standards  
 

the Interconnect Agreement.  
 

used.  
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SCHEDULE OF STANDARDS AND SPECIFICATIONS 
 
Sl. No. Item  Specification Remarks 

1.   -02/01  
-T E770  
-03/01 

 

2.  Transmission Interfaces -  
-T G.703/G.707 

 
G.782/G.783  

-  

 

3.   -  
-  
-  
-  

 
 

 

4.  Other cases -01/04  
5.   -  

-02/01 
As per National 

 
6.     
7.     
8.     
9.   -01/01 Apr. 99 

-01/01 Apr. 99 
 

devices 
10.   -01/ 01 May, 94  
11.  Quality of telecom services TRAI Regulations -T E 800 
12.   TRAI Regulations -T B.13 

 
8.  Network Integrity  
 

multiple operators, service providers, and other players inter-
inter-

 
 

 
9.  Operations and Services  
 

agreed rates.  
 
10.  Interconnection Gateways  
 
In a multi-

other operators. Charges for such serv
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11.  Billing and Inter-carrier Charging  
 

d agreed procedures placed in an appropriate annexure.  
 

 6. Article 11 
lays down the rules for such transactions.  
 

- revenue from 

ts. It is 
 

 
12.  Commercial Terms and Conditions 
 
Article 12 lays down the commercial conditions. The cost of upgradation / modifying interconnecting 

 for cost of upgrading/ modifying 
 

 

 
 
13.  Charges for Originating, Terminating and Transit Traffic  
 

 
 

 
 

access provider, for costs the recovery of which is otherwise not provided for.  
 
14.  Fundamental Technical Plans  
 
This is a descriptive paragraph rela  
 
 
15.  Coordination and Dispute Settlement  
 

to money matters. Before they develop into disputes it is desir
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procedures in the light of experience and also try to settle matters of difference. The Committee may also 

 settlement. Article 16 relates to the 
Coordination Committee and Article 18 to dispute settlement.  
 
16.  Termination and Review  
 

terminated under exceptional circumstances. Article 17 lays down the conditions relating to these matters. 
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